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 48th  January,  1974  together  with  an
 explanatory  memorandum.

 (iii)  GSR.  2i(E)  published  in
 Gazette  of  India  dated  the  25th  January,
 3974  together  with  an  explanatory  memo-
 randum.

 (iv)  G.S.R.  82  published  in  Gazette  of
 India  dated  the  26th  January,  974  to-
 gether  with  an  explanatory  memoran-
 dum.  [Placed  in  Library.  See  No.  LT-
 6i82/74).

 (14)  A  copy  of  the  Final  Report  of  the
 Direct  Taxes  Enquiry  Committee  (Hindi
 version).  [Placcd  in  library  See  No.
 LT-683  74.

 ‘Rerort  (1973)  oF  THE  TARIFF  COMMIS-
 SION  ON  THE  BIENNIAL  REVIEW  OF  THE

 SERICULTURE  INDUSTRY

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 C.  GEORGE):  I  beg  to  lay  on  the  Table
 ०  copy  of  the  Report  (1973)  of  the  Tariff
 Commission  on  the  Biennial  Review  of  the
 Sericulture  Industry  (Hindi  version),  under
 sub-section  (2)  of  section  6  of  the  Tariff
 Commission  Act,  95I.  {Placed  in  library.
 See  No.  LT-684/74).

 72.0]  brs

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I  have
 to  report  the  following  message  received
 from  the  Secretary-General  of  Rajya
 Sabha:

 ‘t  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at
 its  sitting  held  on  the  19th
 February,  1974,  has  passed  the
 enclosed  motion  referring  the
 Foreign  Contribution  (Regulation)
 Bill,  1973,  to  a  Joint  Committee
 of  the  Houses  and  to  request  that
 the  concurrence  of  the  Lok  Sabba
 in  the  said  motion  and  the  names
 of  thé  Members  of  the  Lok
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 Sabha  to  be  appointed  to  the  said
 Joint  Committee  may  be  commu-
 nicated  to  this  House.

 MOTION

 “That  the  Bill  to  regulate  the  accep-
 tance  and  utilisation  of  foreign
 contribution  or  hospitality  by
 certain  persons  or  associations,
 and  for  matter  connected  there-
 with  or  incidental  thereto  be  re-
 ferred  to  a  Joint  Committee  of
 the  Houses  consisting  of  60
 members;  20  members  from  this
 House,  namely:—

 Shri  D.  D.  Puri.
 Shri  Chakrapani  ShuMla.
 Shri  G.  R.  Patil.
 Shri  Kali  Mukherjee.
 Shri  Harsh  Deo  Malviya.
 Shri  Ganesh  Tal  Mali.
 Shrimati  Pratibha  Singh.
 Shri  Kasim  Ali  Abid.
 Shri  Manubhai  Shah.
 Shti  Emonsing  M.  Sangma.
 Shri  Shamlal  Gupta.

 2.  Shri  Om  Prakash  Tyagi.
 13.  Shri  Kalyan  Roy.
 14,  Shri  S.  S.  Mariswamy.
 5.  Shri  Sitaram  Singh.
 ‘16.  Shri  0.  Y.  Pawar.
 17.  Shri  Abu  Abraham.
 18,  Shii  K,  P.  Subramania  Menon.
 i9,  Shri  Bhupinder‘  Singh.
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 20.  Shri  Ram  Niwas  Mirdha.

 and  40  members  from  the  Lok  Sabha;
 that  in  order  to  constitute  a  meeting

 of  ,  the  Joint  Committee,  the
 quorum  shall  be  one-third  of  the
 total  number  of  members  of  the
 Joint  Committee;

 that  in  other  respects,  the  Rules  of
 this  House  relating  to  Select  Com-
 mittees  shall  apply  with  such
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 variations  and  modifications  as
 the  Chairman  may  make;

 that  the  Committee  shall  make  a  re-
 port  to  this  House  by  the  last  day
 of  the  first  week  of  the  next
 Session;  and

 that  this  House  recommends  to  the
 Lok  Sabha  that  the  Lok  Sabha
 do  join  in  the  said  Tuint  Commit-
 tec  and  communicate  to  this
 House  the  names  of  members  to
 be  uppointed  by  the  Lok  Sabha
 to  the  Joint  Committee.”

 32.02  hrs.

 UNTOUCHABILITY  (OFFENCES)
 AMENDMENT  AND  MISCELLA-

 NEOUS  PROVISION  BILL

 RePoRT  OF  JOINT  COMMITTEE

 SHRI  S.  M.  SIDDAYYA  (Chamara-
 junagar):  I  bet  to  present  the  Report
 of  the  Joint  Committee  on  the  Bill  to
 amend  the  Untouchability  (Offiences)  Act,
 955  and  further  to  amend  the  Representa-
 tion  of  the  People  Act,  1951,

 कुमारी  मोहसेन  पटल  (साबरकंठ)  :  अध्यक्ष
 जी,  रात  को  iz  बजे  मरो  पास  एक  तार  आया  हाँ
 जौ  इस  प्रकार  हाँ  :

 “Police  atrocities  beyond  measure  with
 no  parallel  even  under  foreign  rule.”

 अध्यक्ष  महांवथ  :  इसके  पाए  प्रोसीजर  बना
 हुआ  हों।  एकदम  आप  खड़ी  हो  कर  इस  तरह
 से  नहीं  कह  सकतीं।  आपको  लिख  कर
 नोटस  भेजना  होगा  ।

 12.03  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMATAH):  With  your  permission,  Sir,
 I  rise  to  announce  hat  Government
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 Business  in  this  House  during  the  week
 commencing  25th  February,  1974,  will
 consist  of  :—~

 (a)  Discussion  on  the  President's
 Address.

 (b)  Consideration  and  passing  of  the
 Esso  (Acquisition  of  Undertaking
 in  India)  Bill,  1974,

 As  Members  are  already  aware,  the
 Railway  Budget  for  1974-75,  will  be  presen-
 ted  on  Wednesday,  the  27th  February  and
 the  General  Budget  for  1974-75  on
 Thursday,  the  28th  February,  1974,

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  suggest  that  the  following
 items  should  be  taken  wp  and  due  time
 allotted  for  the  discussion  of  those  subjects.

 (i)  In  the  last  session  it  was  agreed  that
 the  rccommendations  of  the  Sugar  Com-
 mission  should  be  discussed.  I  hope  that
 some  time  will  be  allotted  to  that.

 (2)  We  had  ulready  set  up  various  com-
 mittees  for  the  Plan.  [  hope  a  comprehen-
 sive  discussion  of  the  Plan  would  be  taken
 up.

 (3)  There  have  been  ieferences  on  9
 number  of  occasions  to  some  of  the  aspects
 of  the  international  monetary  system.  A
 comprchensive  discussion,  once  and  for  all,
 should  be  taken  up  on  this  question  so  that
 members  of  this  House  will  have  the  oppor-
 tunity  to  express  their  view-points  on  the
 reforms  to  be  introduced  in  the  Inter-
 national  Monetary  Fund.

 Very  often,  our  representatives  attend
 the  international  conferences.  But  they  do
 not  have  the  sense  of  the  House.  There-
 fore,  I  expect  that  a  comprehensive  discus-
 sion  on  this  subject  should  be  taken  up.

 Lastly,  during  the  last  session,  I  was  my-
 self  permitted  to  initiate  a  discussion  in  the
 House  on  the  Maharashtra-Karnataka
 border  dispute.  I  withdrew  my  motion
 when  it  was  suggested  that  some  time
 should  be  given  to  the  Government  to  con-
 sider  the  proposition.  I  earnestly  request


